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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O/ NO. L¥FL/2001
M& NO. 1513/2001

Mew Delhi. this the 28th day of September. 2001
HON’BLE SH. KULDIP SINGH, MEMBER (J)
in the matter of:

1. Jai Prakash-
$/0 Sh. Chandra Dec Prasad
r/o K-&47, 'Seva Nagar,
Mlew Delhi-3.

Z. Joginder pal
s/0 Sh. Prabhatil
r/o Quarter. No. 441,Sector-1.,
UK. Puram, Delhi~-22.

3. Umesh Chandra .
8/0 8h. Khusi Ram
r/o I-2%, énsari Nagar,
fdaw Dalhni~-29.

4. Mahesh Kumar,
s/0 Sh. Roshan lal,
rfo S-34/t-31.
Indra Magar. Bapu Dam.
Chanakyapuri, - :
Mew Dalhi-2Z1. S wewn. fBpplicants. ..
(By Advocate: Ms. #Asha Jain) .

Yersus

National Water Development Agency

{fa Bovt. of India Socizty Under Ministry

of Water Resources) .

18-20, Community Centre, .

Saket, MNew Delhi-110017. .

{Through its Director General e uen REspondents
(Ry Advocate: Ms. Meanu Maines)

4. O.RDE R (ORAL)

By Sh. Kuldip Singh, Member (I}

Learned counsel for applicant states that she wants to
, b~
withdraw this 0#& b@?ﬂﬂ&)the fact that respondents had shown a

copy of the judgment stated therein that this Court has no
jurisdiction. However, learned counsel for the applicant
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states that applicant be given a «

that he may apprcach the High Court. Status quo as on today
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shall be maintained till 2.10.2001. The applicant maw
approach the appropriste forum £ill thah.
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2. 0f stande disposed of an | bndleomn”
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{ KULDIP SINGH )
Member (J)
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